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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
ORDER
New Delhi, the 19th December, 2003

S.0. 1441(E)— Whereas, for the development of the export trade of India,
certain proposals for amending the Order No. S.0. 276(E) dated 4™ March,
2002 of the Ministry of Commerce and Industry, Department of Commerce,
Government of India, relating to maximum residue limits (MRLs) for
veterinary drugs, other substances, environmental and other contaminants in
honey were published in Part II, section 3, sub-section (i) of the Gazette of
India, Extraordinary, dated the 9" Scptember, 2003 vide Order of the
Government of India in the Ministry of Commerce and Industry, Department
of Commerce, number S.0. 1036(E), as required under sub-rule (2) of rule 11
of the Export (Quality Control and Inspection) Rules, 1964 under the Export
(Quality Control and Inspection) Act, 1963 (22 of 1963);

And, whereas, the objections and suggestions were invited from all the
persons likely to be affected thereby within a period of thirty days from the
date of publication of the said Order in the Official Gazette;

And, whereas, the copies of the Gazette containing the said notification were
made available to the public on 10" September, 2003.

And, whereas the objections and suggestioné received from the public on the
said draft have been considered by the Central Government;

Now, therefore, in exercise of the powers conferred by section 6 of the Export
(Quality Control and Inspection) Act, 1963 (22 of 1963), the Central
Government after consulting the Export Inspection Council, hereby makes the
following amendments in the Order No. S.0. 276(E) dated 4™ March, 2002 of
the Ministry of Commerce and Industry, Department of Commerce,
Government of India, relating to honey which shall take effect on the date of
its publication in the Official Gazette, namely: -

(1) In the said Order, in the Appendix, for clause 1.8, the following clause
shall be substituted, namely :- '
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“1.8 Veterinary drugs, other substances, environmental and other

contaminants.
Compounds Unit MRLs
(1) Drugs
Streptomycin ppb 0.02
Tetracycline ppb 15
Chlo;amphenicol Absent
Sulfonamide Absent
Quinolones | _ Absent

(2) Organochlorine compounds

Coumaphos (Perizin) ppb 0.01
Amitraz ppb 0.01
Aldnn- As per Dieldrin | mg/kg 0.02
Chlorothalonil mg/kg 0.01

~ op- DDD mg/kg 0.05
pp- DDD mg/kg 0.05
op- DDE mg/kg 0.05
pp- DDE mg/kg 0.05
op- DDT mg/kg 0.05
pp- DDT | mg/kg 0.05
Dicofol ) mg/kg 0.05
Dieldrin ' mg/kg 0.02
a- Endosulfan mg/kg 0.1
Endosulfansulfate mg/kg 0.005
Lindane mg/ke 0.005

Gama HCH (all isomers) mg/kg 0.03
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Methoxych]or | .mg/kg 0.01
PCBs mg/kg Absent
(3)Organophosphorous

compounds
Chlorfenvinphos mg/kg 0.005
Chlorpyriphos mg/kg 0.005
Chlorpyriphos methyl | mg/kg 0.005
Diazinon | mg/kg 0.005
Ethion - mg/kg 0.005
Formothion mg/kg 0.005
Malathion mg/kg 0.005
Phosalone ’ mg/kg 0.005
Primiphos mg/kg ©0.005
Thiometon ' mg/kg 0.005
Phorate mg/kg 0.05
Pirimiphos methyl mg/kg 0.05
(4) Carbamates l mg/kg Absent

(5) Pyrethroid

Cyfluthrin mg/kg 0.02
Cypermethrin mgkg 0.05
Deltamethrin " mgkg 0.05
Permethrin ‘ mg/kg 0.05
Fenvelerate mg/kg 0.02

Fluvalinate \ mg/kg 0.005
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(6) Heavy metals
Lead

Copper

Arsenic

Tin .

Zinc

Cadmium
Mercury

CH3Hg

Provided that if the MRLs fixed by the imp
than the above prescribed limits, the standards

ppm
ppm
ppm
ppm
Ppm
ppm

ppm

shall be complied with.”

2.0
30
1.1
250
30
1.5
1.0

0.21:

orting countries are more stringent
specified by those countries

(2) Specifies the type of quality control and inspection in accordance with the

export of Honey (Quality Control
Rules, 2003 as the type of

shall be applied to such honey prior to export.

, Inspection and Monitoring) (Amendment)
quality control, inspection and monitoring which

{F. No. 6/3/2000-EI&EP]
M.VP.C.SASTRY, Jt. Secy.

Note :— The Principal Order was published vide No. 8.0. 276(E) in the Gazette of India, Part II, Section 3, Sub-section (ji)

dated the 4th March, 2002.
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